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Shri S.M. Ali, learned counsel for the
applicant states that this O.A. has been
rendered infructuous as the relief sought was
of the staying of disciplinary procecdings. At
this  stage, Disciplinary Proc cedings  have
already been completed and, therelore. relief

cannot be granted. O.A. is dismissed as
having become infructuous.

Shri Anil Kant Tripathi holding brief of
Shri R.D. Tiwari, lcarncd counsel for the
respondents has no objection to the same.
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